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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation in
English of the Maharashtra Control of Organised Crime (Amendment) Act, 2025 (Mah. Act No. XLI
of 2025), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

SATISH WAGHOLE,
Secretary (Legislation) to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XLI OF 2025.

(First published, after having received the assent of the Governor in the
“Maharashtra Government Gazette”, on the 30th July 2025.)

An Act to amend the Maharashtra Control of Organised Crime Act, 1999.

Mah. WHEREAS it is expedient to amend the Maharashtra Control of Organised
X)I(X of Crime Act, 1999, for the purposes hereinafter appearing; it is hereby enacted in
999 the Seventy-sixth Year of the Republic of India, as follows :(—

1. This Act may be called the Maharashtra Control of Organised Crime Short title.
(Amendment) Act, 2025.

Mah. 2. In section 2 of the Maharashtra Control of Organised Crime Act, Amendment

XXX of 1999, in sub-section (1), for clause (e), the following clause shall be substituted, of section 2 of
1999. . Mah. XXX of
namely — 1999,

(2)
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“(e) “organised crime” means, any continuing unlawful activity, by
an individual, singly or jointly, either as a member of an organised crime
syndicate or on behalf of such syndicate,—

(1) by use of violence or threat of violence or intimidation or
coercion, or other unlawful means, with the objective of gaining
pecuniary benefits, or gaining undue economic or other advantage for
himself or any other person or promoting insurgency, or

(i) by cultivating, producing, manufacturing, possessing, selling,
purchasing, transporting or storing of narcotic drugs or psychotropic
substances in commercial quantity, as notified under the Narcotic
Drugs and Psychotropic Substances Act, 1985, in contravention of 61 of
the said Act or rules framed thereunder, with the objective of gaining 1985.
pecuniary benefits, or gaining undue economic or other advantage for
himself or any other person;”.
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